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MR. SPEAKER: The delay must be 
avoided.
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COMMITTEE ON PRIVATE MEM- 
BERS’ BILLS AND RESOLUTIONS 

N in t e e n t h  R e p o r t

SHRI VINODBHAI B. SHETH 
(Jamnagar): I beg to present the 
Nineteenth Report of the Committee 
on Private Members’ Bills and Re
solutions.

PETITION RE. RESCHEDULING OF 
VIMITKT JATIES AS SCHEDULED 
TRIBES AND THEIR DEMANDS 
SHRI PURNANARAYAN SINHA 

(Tezpur): I beg to present a petition 
signed by Shri Nirmal Singh Nirmal 
and others regarding re-scheduling of 
Vimukat Jaties as Scheduled Tribes and 
their other demands.

VUtt hrs.
KHADI AND VILLAGE INDUS
TRIES COMMISSION (AMENDMENT) 

BILL—contd.

MR. SPEAKER: Now, the House 
will take up further consideration of 
the following motion moved by Shri 
George Fernandes on the 9th May, 
1078, namely:—

“That tlje Bill further to amend 
the Khadi and Village Industries 

Oommilsion Act, 1956, be taken in
to consideration.”
Shri B. P. Kadam.

1978 Industries Comm. 3 15  
(Arndt.) Bill 

SHRI VAYALAR RAVI (Chiray- 
inkil); I am on a point of order. Rule 
109 says:

“At any stage of a Bill which is 
under discussion jn the House, a 
motion that the debate on the Bill 
be adjourned may be moved with

• the consent of the Speaker.”

I am seeking your consent to move 
a motion to adjourn the debate on the 
Bill because yesterday. Members fronj 
all the sides unanimously opposed the 
definition of “Khadi” and requested 
the Minister to consider it again. He 
himself said in the House that it has 
been brought with the full conset of 
the Cabinet and the Prime Minister. 
We expected him to discuss the mat
ter again with the Prime Minister and 
move an amendment But we have 
yet to see an amendment moved by 
the hon. Minister; perhaps it is due to 
lack of time. With your consent, I 
would Jike to move a motion that the 
debate on the Bill be adjourned giv
ing time and enabling the Minister 
to discuss the matter with the Prime 
Minister and moye an amendment in 
this regard. Only with your consent, 
if you allow me, I will move.

MR. SPEAKER: Anyway, it will
not be finished today. There is enough 
time to consider all that.

SHRI B. P. KADAM (Kanana): yes
terday I had mentioned that the origi
nal definition of khadi was quite sound 
and the substitution of that definition 
as given in this amending Bill is not at 
all convincing and it is not accep
table. It is a matter of deep regret. 
I had also mentioned that the intro
duction of the synthetic fibre, polyes
ters and other things must have been 
done at the instance of some big 
industrialists, as made out from the 
speech of the Chairman which I part
ly referred to yesterday. It we go 
back to the history of the khadi 
development, it was aimed at giving 
relief to the poor in the villages plus 
production of such cloth which would


